Total Capltal with Ceatre and States
. 5488, SHRI R. L. KURERL: Wil the
DEPUTY ' PRIME MINISTER AND

MINISTER OF FINANC!: be pleased
to gtate:

(a) what was the total capital in
hand with the Centre and States
in 1847 when Britishers lett India
and how much has been addeq. in
subsequent years by way of;

(1) Income-tax, Central Excise
end other sources of Revenue to
the Central Government;

(2) Sales Tax, Actro, State
Excise, Land Revenue gnd other
source of revenue with respective
States; '

(b) investment in the banks, LI.C.
Post offices which could be partly
be used and have been ytilised by
the Central end State Governments
towards State programmes;

(c) loans taken from foreign coun-
tries including U.N.O.; and

(d) over-drafting?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Presum-
ably, the Hon’ble Member is seeking
information on total investment of
the Central and State Governments
in the form of capital outlay and loans
advanced since independence, How-
ever, data available on these are only
from 1950-51 in respect of State Gov-
ernments, Taken together these
amounted to Rs. 1,975 crores as on
Bist March, 1951 and are estimated to
have increased to Rs. 58,560 crores as
on 81st. March, 1879, thus registering
an increase of Rs. 58,585 crores. The
tax revenues of the Central and State
Governmentz taken together, amoun-
ted to sbout Rs. 120,600 crores bet-
ween 1950-51 and 1978-79,

- (b) A Statement is laid on the
'robloo!thamma. -

(c)!‘hnouﬁhndinz .foveign . debt

(includtng mppuua’ mdlt) paylble '
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by Inﬂia was Rs, 12.529 crores as on
8lat December, 1978 at cun'ent rates
of” u:e!nnze.

(8) Under the regulated system of
the State Governments’ overdrafts
with the Resérve Bank of India which
came into effect from October, 1878,
no State Government’s account can be
overdrawn for more than seven work-
ing days, as otherwise the Reserve
Bank of India automatically suspends
payments which wil] not be resumed
until after the overdraft hag been
cleared. i

Statement
1. Investment in Coniral and Stais Go-
vernment Securities : (Rs. crores.)

(a) By Commercial banks as
on §1-3-1977 . .
(b) By Life Insurance ' Cor-

. Pporation of India as on:
31-3-1977 . . . 1,450

IL. Ouistandings of Small Savings
chemes as o 31-3/977 .~

" 3,958

4,358

Revision of Operational Norms of
Land Developed Bank .

5434, SHRI A, R. BADRI NARA-
YAN: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether R.BI. and Agricultu-
ral Refinance and Development Cor-
poration have revised Operational
norms to encourage Land Develop-
ments Banks to achieve higher levels
of investment for the benefit of small
and marginal farmers for the Arst
time;

{b) if so, the main details of the
proposed scheme;

(c) ‘140. what way and extént this
has helped ‘the small and. marginal
_termerl, and

{d) whether the Land Development
Bank organisation will be - able.to
meét fully the . investment credif
needs of smal} and marginal farmers?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE {SHRI
ZULFIQUARULLAH): (a) and (b)-
Norms for regulation of advénces
were first revised by the Reserve
Bank of India in July 1875 when the
eligibility of Land Development Banks
for lending was linked to the recovery
performance and to loan disbursments
made durmx the previous year. These
norms have been recently revised in
January, 1079,

Eligibility of the primary Land
Development  Banks/Branches . of
State Land Development Banks has
been linked with the overdues posi-
tion as at the end of last Cooperative
Year or average of the last three
years overdues, whichever is less and
the loans disbursed during the pre-
vioug year or average of the loans
disbursed in the preceding three years,
whichever is higher. The present
norms are as follows:—

Range of overdues at Eligible loaning pro-
the primary/Branch  programme as % of

Level. loans issued.
0-25 Unrestricted.
. 26-30 . 100
P '31-35 . . . . go
36-40 N 8o
41-45 e . 75
- 46-80, . . 70
5158 . 65
Above 55 . . Nil.

(c) and (d). Small and margin‘al
fermers in the special programmes
areas like SFDA, DPAP, CAD efc.
would be eligible for full finance
under the revised norms. In the non-
programme areas, the Land Develop~
ment Banks have been advised to en=
sure that at least 50 per cent of the
fresh loans eligibility - admissible is
utilised for financing small farmers,
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According ta awpilable dltﬁ, 735-
primary Land Devel6pment’
Branches ara eligible to have unres-
tricted lending based on the new

norms as compared fo only 533 as per-
PLDBs/

old criteria. ~ Another 463 .
Brancheg will be eligible for larger
programmes ranging between 100 to.

65 per cent depending upon their re-

covery performance. Thus, revision
in the norms will help the small and
marginal farmers to a considerable
extent,

Further increase in Bank Credit for
Food Procurment Operation

8435. SHRI NIHAR LASKAR:
SHRI P. M. SAYEED:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether the Banking Depart-
ment doeg not favour any further in-
crease in bank credit for food pro-
curement operations;

(b) if so, whether they have sug-
gested that credit needs of the Food
Corporation should be met through
budgetary provisions;

(c) whether the R.B.I. hag sugges-
ted that there should be comprehen-
sive review of the entire food, credit
policy and Govemment should con-
sider g shift in the total credit bure
den from the banks to the public ex-
chequer; and

(d) if so, the reaction of Govern=
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a). to. (c).
The sectoral pattern of deployment of
bank fundg is reviewed by the Gov-
ernment/Reserve Bank of India from
time to time with a view to bringing
about modifications in ~the credit
structureinthenzhtofthewmu
economic sitmuun. '!?!u Rem-vo
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